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Mr. Speaker:  Since Congressmen
had also visited the jail, at least some 
of them, 1 thought it was a non-party 
affair and ‘t must be highlighted; it 
Is not a question  of censuring the 
Government because it cuts across all 
party lines, Cogressmee had gone to 
the jail; SSp friends were also there— 
all of them had gone  So, you can 
bring  it  through  a  call-attention 
motion  As Shn Vajpayee says, call
attention notices are there, a number 
of them, and  adjournment motions 
are there and  after discussion, not 
only this morning but even two days 
ago when they came to me, I sug
gested that out of the time allotted 
for the Home Ministry's Demands I 
would allow one full hour for you 
friends, who have inspected the jail, 
including Congress friends who were 
there, and they  could pinpoint it 
Today they said that there should be 
a call-attention mafion and this morn
ing 1 allowed a call-’attention motion. 
After my coming here, you warn an 
adjournment motion  The time Is 
the same, 1} hours are allotted for 
this—4 to 5.30. If you want to call 
i* an adjournment motion, I have no 
objection  You -can call it so  But I 
do not know whether it is going to 
nerve any useful purpose  However, 
at 'east, in future I must be careful 
while discussing  I have learnt  a 
lesson now. Shri Nath Pai may ask 
for the leave or the House

Shri S. S. Kothar| (Mandsaur): On 
a point of order. Sir. How can the 
House discuss  the Dmands erf ten 
ministries >n one day?

Mr. Speaker: An the Demands that 
are pending on that day and which 
h-*ve not been discussed will be voted 
without discussion. It is such a sink'
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pie matter. Should It ba the subject 
matter of a  point  of order? Any 
Demand which is not discussed will 
be guillotined and voted.
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Mr. Speaker: How can you have
both’

Shrl Piloo Mody (Grodhra): Sir, you 
should make a  rule  that nothing 
.should be guillotined on the Budget

Shrl Nath Pal: Sir, I beg leave ot 
t.ie House to move the adjournment 
motion.

Mr. Speaker:  is there any objec
tion7

The Minister of Parliamentary Aff
airs and  Communications (Dr. Ran 
Subhag Singh): No Sir.

Mr Speaker;  Then, we will take 
it up at 4 o'clock

12.3? hi*

ESTIMATES COMMITTEE 

Fo u r t h  H*s*oirr

Shri P. Venkatasubbalah (Nandyal):
Sir, I beg to present the Fourth Re- 
por* of the Estimates Committee on 
:V Ministry of  Education—(1)  Na
tional Museum, New Delhi; and (ii) 
National Gallery of Modern Art, New 
Delhi

12.38 hrs.

'DEMANDS FOR GRANTS. 1M7-68— 
Con td.

tly or Home Amw 

Mr. Speaker: The House will n«w
take up discussion and voting on 

•Moved with the recommendation ol the J’rtaUMt


